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| TEM NO 4 I'N COURT NO. 2 SECTI ON XI'|

SUPREME COURT OF | NDI A
RECORD COF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (G vil) No(s).3083-3084/2005

(From the judgenent and order dated 29/10/2004 in WA No.3051/2004
& WA No. 3209/ 2004 of the H GH COURT OF MADRAS)

SANKARA BALA VI DYALAYA MATRI C. SCHOOL Petitioner(s)
VERSUS
COVMNR. & SECY., GOVT. OF TAM L NADU &CRS Respondent ( s)

(Wth prayer for interimrelief and office report)

Date: 27/05/2005 These Petitions were called on for hearing today.

CORAM :
HON BLE MR JUSTI CE P. VENKATARAVA REDDI
HON BLE MR JUSTI CE C. K. THAKKER

( VACATI ON BENCH)

For Petitioner(s)M. Dinesh Dw vedi, Sr.Adv.
M. A ay Sharnm, Adv.

M. V.R Sridharan, Adv.

M. Raj eev Sharma, Adv.

For Respondent (s) M. V. Prabhakar, Adv.
Ms. Revat hy Raghavan, Adv.

UPON hearing counsel the Court nmade the foll ow ng
ORDER

Post the matter in the week follow ng the reopening week after Summer Vacati on.

(A.S. BISHT) (PUSHAP LATA BHARDWAJ)
COURT MASTER COURT MASTER



